GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI,
OFFICE OF THE COMMISSIONER OF

EXCISE, ENTT. & LUXURY TAX,
L-BLOCK, VIKAS BHAWAN, 1.P. ESTATE, NEW DELHI-110002

No.F.1/Ex/PQ/2021-22/ y So7 Dated: 9,12.2021
To,

The Deputy Secretary (Question Branch)

Delhi Vidhan Sabha Secretariat,

Govt. of NCT of Delhi,

Old Secretariat, Delhi-110054.

Sub: Reply with respect to Un-starred Question No.171 raised by Sh. S.K.
Bagga.

Sir,
Please refer to your letter No.F1 1(B-1) VI/2020-25/VSS/PB/280 dated
25.12.2021 on the subject cited above. I am to enclose herewith reply of the above

mentioned question.

This issues with the prior approval of the Competent Authority.

Encl: As above.

ASSISTANT CO SSIONER (PQ)
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